207 DG 87-88—

Min, of Labour

The Lok Sabha re-asyembled after
Lunch at thirty-six minutes past
Fourteen of the Clock

[(MR. DEPUTY SPEAKER in the Chair)

*DEMANDS FOR GRANTS
1987-88 —Conrd.

Ministry of Labour

. MR. DEPUTY SPEAKER : The House
will now take up discussion and voting on
Demand No. 54 relating 1o the Ministry of

Labour for which S hours have been
allotted. '

Hon'ble Members present in  the House
whose cut motions to the Demands for
Grants have been circulated may, if they
desire to move their cut mot.ons. send slips
to the Table within 1S minutes indicating
the serial number of the cut motions they
would like to move Those cut motions only
will be treated as moved.
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A list showing the serial numbers of cut
motions moved will be put up on the Notice
Board shortly. In case any Member finds any
discrepancy in the List h¢ may kindly bring
it to the notice of the Officer at the Table
without delay,

MR. DEPUTY SPEAKER : Motion

moved :

““That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the
fourth column of the Order Paper be
granted to the President, out of the
Consolidated Fund of Indm to com-
plete the sums necessary to  defray the
charges that will come in course of
payment during the ycar ending the
31st dav of March, 1988, in respect
of the head of Demand cntered in
the scvornd column thereofl against
Demand, Nos. $4 relating to the
Ministry of Laboar ™

Demand for Grant in respect of Miaistry of Laboar for the year 1987-88
submitted to the vole of the [ ok Sabha

No. of Name of
Demand Demand

Amount of Demand for
Grant on account voted
by the House on | 3th

Amount of Demand flor
Grant submitted to the
vole of the House

March, 1987
Revenye Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF LABOUR
54. Ministry of 27,80,00,000 3,00.000 1,38,98,00,b00 13,00,000
Labour
(T anslation)

*SHRI P. PENCHALLIAH /Nellore)
Mr. Deputy Speaker, Sir, | rise to oppose

*Moved with the recommendation of the
president.

**The speech was originally delivered in
Telugu.

the demands for grants for 1987-88 under
the control of the Ministry of Laboar. Sir,
in the past the Government Bave not shown
any interest in the welfare of labour whe
happen to be the backbone of our economy.
The Government totally neglected the inte-
rests of the working class in the country.
Not only that  The Government had been
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denigrating the working force. It continued
to criticise the labour force at cach and
every step. At the Congress centenary celeb-
rations, the Prime Minister Shri Rajiv
Gandhi lashed out at the working class. He
said that the organised labour in the country
was perbaps among the most inefficient in the
world in spite of being very well paid. Sir,
the work force is the backbone of our eco-
nomy. Thesy need every encouragement from
the Goveroment not discoursgement. To
speak against them, that 100 in such a harsh
tone, is not only a shame but a sin t00. If
proper atmosphere is created and proper
training is provided they will prove their
mettle and show that they are inferior to
none in the world. Already, the country
occupies the 10th position among the
industrialised countries. Who are the per-
sons responsible for this extraordivary feat ?
Is it not the labour force ? They worked
hard, produced more and clevated this coun-
try to that pre-emipent position. They
contributed every drop of their sweat and
blood for the promotion of industries in the
country. But unfortunately, forgetting their
most valuable contribution. The Government
had resorted 10 criticise them at each and
every step. They are being humiliated. No
avenues have been created for their promo-
o0 Ofr prosperity.

Sir, slowly our economy is undergoing
trapsformation. It was predominantly depen-
dent on agriculture not ling ago Slowly the
dependence on agriculiure is reducing and
industrialisation is on the ascent. If proper
facilities are provided and trairing s given,
our work force can take the industry to the
fop position. The day is not far off when
the industries will take the driver's seat push-
ing the agricultyre to a back seat. Our Hoo.
Prime Minister wants (o take the country 10
218t century. Only labour force in the coun-
try can help in taking the country to 21st
century. Hence it is the responsibility of the
Goverement to create congenial atmospbere
for them which can inspire them to contribute
their best for the advancement and prosperity
of the nation.

Sir, many legislations were passed in the
past on labour. But these legislations remained
legislations only on paper They were not
implemented with any sincerity. Acts remai-
ned Acts and speeches remained specchbes.
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Many speeches were made by all the eminent
speakers on this very floor of the House.
From time to time pew legislations were
made. Now they are gatbering dust in the
shelves of the Labour Ministry. They did
not serve the cause of the labour in any way.
Many of those legislations have already be-
come obsolete. It is high time to dispense
with those archaic and moth-eaten labour
laws. The Government should wake up at
least now, and bring about a drastic reform
in our labour laws which should be n tune
with the changing times. These labour laws
should be thoroughly overhauled. A new
set of labour laws which are more dynamic
should replace them. | hope the Govern-
ment would realise this situation and act
accordingly. 1 appeal to the Government to
reform the entire gamut of labour laws and
do justice to the labour community in the
country as early as possible.

Sir, Labour Ministry is an important
Ministry. In the 7th Five Year Plan only
Rs 334 crores have been allotted to it. It
is quite strange. | fail to understand how
the Government would solve the problems of
labour and look afier their welfare. The
work force is increasing very rapidly. 1 faiul
to imagine how the Govt. can do justice 1o
the ever increasing labour community with
this paltry amount. | don't know how the
Minister and burcaucrats who are looking
after the Ministry can cope up with the
mounting problems with this meagre amount.

Sir, one third of our labour potential in
the country is not being used.  Prof. Victor
Petrov in his article '‘India—spoilight on
population™ has disclosed this fact. This
huge labour potential, if it 1s tapped pro-
perly, can contribute immensely to the
progress and prosperity of the nation. India
could be one of the most prosperous nDations
on the earth within notime. Unfortunately,
no effort bas so far been made by the Gov-
ernment totap this labour potential. Labour
force is no ordipary force. We have failed
miserably in utilising this force.  Not only
the Government, every one in the country
has to bhang his bead in shame for this
ghastly lapse. At least now steps should be
taken to utilise this most valuable manpower.
Sir, the proportion of specialists in the
country is very low. The percentage of our
experts is only 1.5, while in developed
countries it is § to 8 per cent. If our
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workers are properly looked after if they are
given sufficient training, the percentage can
80 up without much difficulty. At present
we arc also depending beavily on foreign
technical knowledge. This dependence will
come down if our work men are properly
trained. Needless to add, they can contri-
bute more for the prosperity of the pation.
The Government should take this respon-
sibility on its shoulders and train our work
force at least hereafter.

Sir, as I said earlier it is not enough if
we make legislations. They have to be
implemented with siocerity and a sense of
purpose. The labour will benefit by these
legislation only when they are implemented
in letter and spirit.© Mere elo juence will not
serve the purpose.  There is o use if the
Government thioks that it had done -its job
by making <ome legislations. The concerned
Minister and also officials should see to it
that they are implemented properly 1 am
sorry to say, Sir, the Government is lethar-
gic about the implementation of various
labour laws. What is the use, if we make
legisletions after discussing them for several
days if they are oanly to be wgnored later.
Hence proper method and machinery should
evolved to derive some benetit out of these
legislations.

The working conditions 2re very mise-
rable in various industries in the country.
The workers are not berng provided with
Pulrious food. These workers are working
in many hazardous industries Yet, there
are no proper precautionary or protective
measures in such industries f ¢ the safety of
the workers.  Whenever there is accident
and workers suffer bhe is not being take care
of either by the manasement 1 the Govern-
menl. They are not get'ing ~ven 'he mini-
mum wages.  Whatever they get is bardly
sufficient to make their hoih enlds meet.
Their children do not have prooer educa-
tiona! facilities.  This hanles children do
not hve hooks to read and n-oner clothes 1o
wear.  Primarily it is the responsibility of
the industrialists to provide these minimum
P&d! to the families of workers But
industria'ists ar: least interesied in provid ng
these amenities to these workers Hence the
Government should ask the industrialists to
take proper care of the welfare of their
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should bring
pressure on them. Tt should take oll the
stops that sre necessary in making the indus-
trialists realise their responsibility. The
Government should see to it that all the
welfare meesures are strictly implemented.

Sir, the industrialists after getting the loans
and enjoying all other benefits from the
Government declare lock outs on the silly
pretext that they are incurring losses. The
workers are at the mercy of industrialists,
The factories are being closed down. The
workers are  being thrown out of employ-
ment They are starved to death duc 10
unemployment.  Almost every one here
koows the pitiable condition of such workers.
The Government! shohld not kcep mum on
this issue. Whenever the management pleads
its inability to rua the industry, the wockers
should be allowed to run the industry.  Pro-
duction will also not suffer.  Our cconomy
will alvo pot suffer. Our economy will aho
improve. Government’s revenue will increase.
Workers will not lose their jobs. Thus every
body's interest can be protected Herce
whenever there s any case of lockout or
closure of a mill. the workers there should
be allowed to run it

Sir, there are millions of agriciares
workers in the country. There 13 no protec-
tion whatsoever for these unorganmsed  sector
of workers They get far below the notified
minimum wages.  After their bard  day
labour, they do not get sufficient amount
to spend on their minimal food. This is the
situatibn today  Moreover, these workers do
not have employment throughout the yesr.
They will be engaged for only 6 months in
a year and the rest is a slack season for them,
During the slack secason, they roam about
for employment in towns with their bellies
cving for food. [t is the responsibility of the
Government 10 protect these unorganised
agricultural workers.

Sir, during last winter semion of the
Parllament, we have passed a bill to regulate
and abolish child labour. During the course
of discussion everyone expressed the opinion
tha: the children in the age group of $ 10 14
years should not be employed. 1t is good.
The Guvernment also bad the same opinion
and we have passed the Bill. But what
about those millions of hapless chidren who
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haye no food to cat, Parents canpot afford
to provide ope square meal a day to their
children. [ Where should they go? The
parents of such children take them to the
farms and factories 1o work and earn their
loaf of bread  Ncither the Government
allows them to work nor it provides food on
its. own. How can they survive ? This is the
pasitien of millions of chidren in the country
today. Hence the Government should try
10 remove the anomaly and take steps to
lookafier such bapless children,

SHRI RAMASHRAY PRARAD
SINGH (Jahansbad) : | beg to move

““That the Demand under the head
Ministry of Labour be reduced by
Rs. 100.”

[Need to take action agaiost
those engaging children below 14
years of age on jobs ‘'works and
violatiog labour laws ) (1)

“That the Demand under the bead
Muntstry of Labour be reduced by
Rs 100."

(Need 10 ensure implcmentation
of the Minigrum wages Act by
the State Governments Oon war
footing for the agricultural labou-
rers o rural areas.) (2)

“That the Demiand under the head
Miunistry of Labour be reduced by
Rs. 100"

[Need 10 enact & comprebensive
law for the welfare of agricul-
tural labourers ] (3)

SHRI SOMNATH RATH (Aska) : Sir, |
rise to support the Demands for Grants for
the Mmistry of Labour At the outset |
have volleys of praise for the Labour Minis-
ter, Shei Sangma.  Sur, the Hoa. Minister is
efficient and s man of action.  The industrial
relation in the country is very good. In 1984,
about 56 million mandays were lost. In

1985, 29 milion mandays were lost and in .

1986, the mandays lost arc only 22 million.
Sir, in regard to Labonr dispules, in l98:'i.
there were 1755 labour disputes whereas in
1986, the labour disputes were 1581, . This

has resulted in the growth of production and
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productivity. Exr!iér, the growth rate was
about 3 per cent. But in 1986, it is more
than § per cent.

Sir, another important feature is that in
regard to the exchange of private transfer
payment as per the Bulletin of the Reserve
Bank of Ind:a, for 1983-84, it was Rs. 2774
Crores whereas in 1984-85, it was worth
Rs 3110 crores.  So, the export of man-
power, though pot increased in  number,
the actual income in foreign exchange bas
increased. The skilled man-power 80IDg out-
side has also increased from 30 per cent to
70 per cent, though the number of workers
going abroad has been reduced. In 198]-
82, as I bave stated carlier, it was 30 per
Cent and now i1t is more than 70 per cent.
The manpower cxport was over 2.5 lakbs in
1981. But it bas declined. It was 1,613,085
in 1985 and in 1986, itis 1,1400. There
is & shift from unskilled manpower export to
skilled macpower export  So, it is high
time that the Hon  Minister will plcase
consider aod send some of his efficient
officers abroad to study what kiod of skilled
labour are required 1o those counltries espe-
cially in the Mildle East and accordingly the
labour force can be trained heie and sent
abroad. The lndan workers have created
very good infrastructure in those couptries
hke hospitals, anporis, collcges, roads,
buildings, eic They require some technical
personnel (o be there in charge of the work.
Why not we take advantage of that ?

Sir, there are three important areas with
which this Minmistry actively deals. The first
15 the unorganised sector. The Hon. Prime
Mipister has alrecady mentioned about the
seting up of a Commission for the rural
workers.  The unorganiscd workers parti-
cularly 1in the rural areas in our country,
comprise of 90 per cent that is abont 27
crores whereas the workers in the organised
sector is about 10 per cent and their pumber
is about 3 crores. In organised sector, they
bave the power 1o bargain.  But 1n unorga-
nised sector, they do not have any such
facility. So, what is most needed is to. see

« that at the outset the Minimum Wages Act

is implemented in all sectors. Of course, in
the recent Consultative Committee atitached
10 the Labour Ministry to Sub-Committees
have been formed— one is to sce and find out

. vagious aspects of the unorganised agriculs
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tural labour and give a report and the other
is 10 give a report on other unorganised
labour, that is, other than the agricultural
labour Both the Committees have gone 10
different States and they will be submitting
the reports. The Hon. Minister is not  rest
content with legislating laws but be is com-
petent enough to see whether they are being
implemented properly or not. I will give one
instance here. We had been to Faizabad to
sce how the Child Labour Act is being imple-
mented. The Hon. Minister and some Hon.
Members were also present there. We went
to one factory and we found 1he child labour
working there, we saw the burnt ipjuries oo
their bodies, there is no faciiny for d4rnink-
ing water, dehydration naturally takes place
as they are working in those factories under
bigh temparaturc and w'ilc working, they are
inhaling the smoke on'y and you will be
surprised to hear that when we all visited
one factary, the children working in that
factory were confined and one of the M Ps.
had to rescue them and the Minister 100k
immediate action, the manager was arrested
and sent to custody. And a meeting was
also held and in that meeting how the child
labourers are 1o be protected, haw they are
to be rehabilitated was discussed and the
Labour Minister of the U, P. as well as the
State Minister were present.  Of course, the
next day there was a strike by the mull-
owners, but now it seems that the chiid
labour has been abolished automatically
because of this visit in that area. The prob-
lem is now of rchabilitation. In respect of
those children who are working there, their
parents have come out with the demonstration
to demand how best their children should be
rehabilitated, So, the problem is that of
rebabilitation

Similarly, Sir, we have gone to Orissa
and there also we found that in one factory
at Barang, a glass factory that is about 20
or 30 kilometres from Bhubaneswar the
workers are not baving any footwear and
they are working on glass splinters practically
bleeding. There is no drinking water. Some
of the M. Ps. were taken 0 their residence
which is said to have been provided by the
employer, which are worse than a cattle
shed. They are silent suffers, they are fighting
to survive, and that factory is above the
Jodustrial Act snd above the Labour Act,
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Similarly, Sir, as far as migration of the
labourers is concerned, it is inter-State, it is
inter-district and it is also labourers going
abroad. The laws of some States do not
provide sufficient measures to protect them.
I would suggest, Sir, with your permission
that the Inter- State Migrant Workers Act as
well as the Workers Compensation Act are
to be amended because from one State if a
worker goes to another State, if some mishap
occurs there or be dies, be cannot claim the
wages and get compensatioo frem the original
State. So, this requires to be amended. And
the Liaison Officer of one State is not
allowed to go to another State without the
permission of that State where the workers
work, but it is never given. So, these matters
require the immediate attention of the Hon.
Minister for amending the Act. The Act
should be siringent. For exsmple, in Orissa
we found that from 1981, S59 cases had
been lodged, out of which ooly § ended in
convict:on with a fine ranging from Rs. 26
to Rs. 100 and io one case Rs. $S00, and
54 bave been acquitted, and this is the state
of affairs and there should be & law  which
should provide with and it should be
implemented in all the States. We can pass
s law here, but it is to be implemented by
the States So, about bow best it s to be
implemented, | yesest, through you, to the
Hoo. Minister to call all the Labour
Ministers of the States and see that it is
implemented throughout the country.

15.00 brs.

What s required 3 massive public opinion
and campaigo sgainst exploitation. When the
workers g0 outside, Rs. 10,000 to
Rs. 15,000 are cxtracted from them and
they are exploited. You would also  be sur-
prised Lo hear, at lcast, there is one company
which was deducting 10 per cent of the
wages of the workers every week and given
to the sub-contractors who are not authorised
to be appointed by the company for
recruiting the labour. Thanks to Mr. Tandoo,
the Joint Secretary of the Labour Depart-
ment, he has probed the matter and at least
one company has been asked to refund the
amount that was deposited in the company
pame by the sub-coatractor and ordered 0
be credited to the accounts of the workemn.
| would suggest that though a few cases
bave been launched and detected, yet it is
pot sufliceent.  Still the companies have Dot
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give up their babit of collecting thousands of
rupees through their sub-agents or their
employees who go and recruit the workers
who go outside, through the sub-contractors.
For the file, only affidavit is required under
the Immigration Act. lp this House, uwme
without number, we bave discussed about
this problem and we want that the manpower
commitiee should be constituted in all
the States. The manpower corporation
should be set up lo regulate manpower
export inside and outsice the country.
lo case some persons are abhed 10 r1ecruit
these workers, they should do 0 upder
stringent direction and supecivision c¢f tbe

COrporstion.

Of course, the confiscation of the bank
deposit of the recruiting agent 15 a remecy
as has been done by the Labocur Minisiry
and that should be implemenicd 1n all the
States. As far as the State Goverpment s
concerned, what s required Is that the
recruiung agency should have a photograph
of the man whom be sends outaide apd give
detajls 10 the Government concerned 10 the
State where that worker goes. In case, there
is death or mobap. it ¢an be spoticd and
compensation given Bu! cow it is not being
Jone »0

The data bank s 0 be created in the
States and ip the Centre and all the datna
relating to workers should be mamtained.
Data » pecessary io the Centie abso because
when we are 10 export our maspower abroad,
specially skilled manpower, which is the call
of the howur, unless data bank s there, we
cannot export to other places whercas other
COuUntIics can export it

So, while once again thanking the
Minister, | want to cmphasise three Impor.
lant poiots, excuse me for repeating them.
They are, ooe, implementation of the
Minimum Wages Act in the un-orgaoised
sector; two, to see that the laws that are
existing in the country are implemented in
right perspective to be benefit of the
labourers; and three, all the corruption, all
the exploitation that s going on for sending
the manpower outside the country and within
the country should be put an end to.

[Translation)

SHRI SHANTI DHARIWAL (Kota) : Mr.
Deputy Speaker, Sir, 1 support the Demands
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for Grants of the Labour Ministry, Our
Labour Policy has been very meaningful and
beneficial. It has enabled us to bring abeut
improvements in the situation. Today, we
are all discussing it. The policies, which are
formulated, are all very attractive and
beneficial but proper benefits sccrue only
when these are implemented comprehensively,
hooestly and sincerely. In regard to the
implementation of the Labour policy doubts
are often raised regarding production, wage
policy, industrial sickness, training, unorga-
nised rural and wurban workers, bonded
labour and child labour. If we look at all
these points, there are many schemes and
provisions in regard to these poionts and their
importance bas also been highlighted and
facilities bave also been provided but what
is the actual situation 7 We will have 10 see
that until product:on increases we can neither
g've higher wages nor solve other problems.
We will have 1o reduce the cost of produc-
tion. The role of 1he labourers should be
scen in the perspective that all the old
industrial training institutes are not moder-
nised. These should be modernised. Along
with it a suitable wage-policy should be
formulated Besides, in conpection with our
unorganised labour in the rural and urban
arcas, it s felt 1that there is a need for
providing suitable wages and legal aid to
them In wiew of these facts it is felt that
there is a great need to bring about improve-
ment io the labour policy. As bhas been
menhioned in the House just now, that
2 crores aod 92 lakhs workiog days were
lost due to strikes and lock-outs last year.
Out of which 64,7 percent were lost due to
lock-outs and 33 3 per cent due 1o strikes.
In West Bengal alone the loss was 71.4 per
cent. Similarly there was considerable loss
in Maharashtra, Tamil Nadu, and Andbra
Pradesh. Therefore, there is need to look
into this as well. This problem bas spread
all over the couniry. Heoce, there is need to
pay specia! attention towards strikes and
locks-outs because we have suffered a loss of
more than Rs. 400 crores on this accouot.
We should make some arragements {0 ensure
that there is no increase in such agitational
activities. Moreover, such organisations
should be banned which come forward in
this connection but cannot settle any disputes
and are always anxious to create disputes
violating all norms.

Today, industrial sickness is on the
increase in the country. About 90 thousand
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small unity are closed at present. In these
~ upits a sum of Rs. 3600 crores of Banks s
iovolved. So it is all the more esseolial 1o
see as to what arc the reasons for the
industrial sickness. As Shri Rath has just
stated that a conference of various labour
organisation was beld in which it was decided
that the reasons for this sickness should be
ascertained and solutions found to solve
this problem. What is net result of this
decision ? There s nced to evaluale (he
results of such conferences and if there are
some shor: comings; then steps should be
taken to rectify them In view of all these
facts, it is also necessary to see whether the
existing laws arc effective enough 10 achieve
our objects for whi.h they were framed, or
soge alternative laws are required to achieve
them and to bring about increase in produc-
tion. These are the points which 1 have
submitted to the Hoa. Minuster 0 connec-
tion with the Labour Poly.

1 bave two or thigce more points One
is regarding child labour At peescnt, more
than one crore children arc working to carn
wages in India. According to the Consuntu
tion of India, children of the age of 7 to 14
years have no right 1o work and this bas not
brought about any mprovemen! in the
situation. Even pow thousands of children
are working in small scale industries like
spinoing, weaving, bidi, match box and
carpet making jobs. In Jammu and Kashmir
as many as ooe lakb children are engaged In
the carpet industry. In Lucknow about 78§
thousand children are working in the
embroidery job. In Shivkashi, Tamilpadu
as many as 75 thousand children are cogaged
in matchbox and crackers manufacturing units.
There are other industries alsowhere inpumbe-
rable children work as a child labour So the
important thing is to get the child labour and
bonded labour freed. This can be possible
only when the child labour is legalised It is
certain that however effort we make, we
cannot stop child labour. When we are not
able to contain this practice, we should
legalise it so that the children arc able 1o
enjoy those rights which the adult workers
are enjoying. In the absence of such a right,
the rights which the adult wofkeérs are
enjoying, are not available to theé ¢hildren.
These children are treated as a bonded

labour. They are given meagre wages. Due
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. -t proverty, parenis are compelled to send

their children to earn wages so that they may
be able to make both ends meet. Keeping in
view this reality we should legalise it.

The U. N. O. bad conducted a survey
in this respect in which they have said that
this problem exists not only in India. As
mapy as 14 crore and S0 lakb children work
in the whole world. In the npational sample
survey of 1981, it has been stated that
about 1 crore 75 lakh children work n the
couniry and pow thelr number has increased
more than 2 crores. lo this sitgsvion, |
would like to say that the child labour should
gct reasonable wages, legal protectiop and all
those rnights which the adult workers are
ecnjoying so that they are not exploited
cconomcally.

I would liketo say 0 regard to the
booded labour alse. AD At was enacted
in 1976, 10 which bonded labour was made
a puchhatie offcnce Provis oo has also bteen
made in the Act to free he ¢hild labour and
the bonded labour, to protect  the
interests of ¢bild labour and 10 rchabilitate
then. 1 would [ike to know how many
pcrsons have been punnhed and bhow many
bave becn rehabilnated 7 10 my epinion, the
policy of rehabtl ation s wrorg. In our
Adivas: arcas as mury v 3 or 4 thowands
children wers got freed and they were given
Rs 4 thousand each io 2 or ) ipstalmenty
The result is that they have not teen rebaby-
litated Some wasted their mooey in drink og
lfquor and some sold their houses w hich were
allotted 1o them M policies are implemrented
in this way, it will not do good to anyore.
Of coures, the statutes will only decorate 1he
library

Now, I would likc to say that worker's
participation in the maragement shoulkd be
ensured. The Goveroment has  also teen
giving assurance that they would perticipate
in the management. Unless workers pattici-
pate in the management, no cone can make
the management effective in industrial organi-
sations. Worker's participation  in  the
mEnagement can ensure eobhancement in
industris! production and indostrial * peace.
The 20 Polnt Programme cnvisages a Joint
Advisory Committee which aims at esabli-
shing cordial relatioos between workers and
the. mdnage ment and removing of difficulties
in regard to pay and allowances. It also
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proposes to set up s Working Committee

for this purpose. The Government should
sce as to what extent action has been taken
and bow much work has been done in this

respect.

I would also like to submit that the
officers of the Labour Department continue
to maintain their laison with the major
factories even after relirement. They get
their children employed in those factaries in
good position and also get  themselves
employed there after retirement When  they
have such type of liaison with the proprictors
of the major factories, one can understand
how can they tak: acton against those
factory managemerts who violate labour
laws. There shou'd be restriction on their
employment in factories afier retirement,
partkularly so0 in cawe of officers of the
lrbour Department The facory Inspectors
and Boiler Inspecton are in league with the
manragements of factores and they do rot
Carry out inspection in time

| represent Kota. There tre Sri Ram
Rayoms Ml of D C M is closed Also
the Sudamhan Textiles Mill is closed Out
of 'wo thouvsand small scale units gt least
oone thousand units are abso closed After all
why pot the labour officery implement latour
laws properly  For this responubility shoold
te fined and they should be made lable 1o
punishment alwo Action shouwld be 1aken
agamat those officers aho are in league with

~ the mill owners and do noy check vio'ations

being committed by the managemert

With these words, | coaclude
| Fmgli k)

SHRIN V N, SOMU (Madras North) -
Mr. Deputy Speaker, Sir, | am reafly thank -
ful 10 you for having given me this opportu-
nity to speak.

The condition of a labourer in Indis 1y
very bad He has to work for 22 bhours and
18 mioutes to ecarn his pormal food
whereas in other countries workery can
carn this by wery little toil. In the USA »
factory workman can eirn enough to buy
a2 kilo of mest, a litre of milk, 00 grams
of bread, fish butter, potsto, sugar and

otanges in one hour 50 minutes; 8 West .
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German employee can purchase these by
working for only three hours and 23 minutes;
an cemployee in the U.K. can earn this in
three hours and 41 minutes; a worker in
Switzerland can earo this in four hours and
seven minutes; even in Japan where the  cost
of living is very high, a worker can earn
this in seven hours and 51 minutes whereas
in India our worker bas (o work for
22 hours and 38 mioutes 10 earn the same.
This is the condition of sn iIndisn worker,
Our workers are toiling like aoything in
the factories day and night, and they are
not adequately paid. Even with these labour
laws, nothing is being dore If a worker
goes 1o the court, be cannot get justice
because the judicial pro.ess is so slow and
expensive that a trade union organisation
and intividual workers cannot afford to
aprroach the court of taw for getting justice,
Su h a state of sfairs should be corrected
immediately 80 (hat the poor workers in
our country get justice immediately. Justice
delayed s ju-tice denwed. ] hope, the Labour
M:nister will lcok e this,

We have got so many labour laws, but
the 1mplcmt1.t|uon 1s not strict, 1t is  very
poor. We bhave got the Minimum Wages Act,
Some o our learned friends have spoken
abou’ the Minimum Wages Act, The workers
are not getting the mrnimum wapes, So
many middle men and even wooden-headed
management are taking shelter under the
loopholes in the lan ard are preventing the
workers from getling thewr kﬂlllm l"i'htl.
This should be looked into immediately by
the Goverament and the loopholes shoald

be plugged.
Similarly, we have got the Contract
Labour (Abolition) Act. But throughout

India contract labour is increasing day by
dav: even for Re. | and Rs. 2 workers are
working day and night In many factories
casual and temporary workers are not being
made permonent The contractors are block-
ing the way by supolying manpower to the
management; thereby they are prevenling
the workers from getting their legitimate
confirmation and promotion. Stringent laws
are necessary 1o check this also.

For many ycars we have been fighting
for increase in the quantum of minimum
ponys. The Bonus Act was introduced
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in 1965 with four per cent as minimum
bonus. In 1971-72 that was increased to
8.33 per cent. For the last ten years or 50
the workers community is clamouring for
8 minimum bonus of 10 per cent and also
to lift the ceiling on the maximum. All the
trade unions irrespective of the political
affiliations have been repeatedly demanding
but Goverament did not give heed to it, |
request this should be at least considered
now. It is high time to increase the minimum
bonus to 10 per cent from 8 33 per cent
as well as to lift the ceiling on maximum
bonus. Likewise the workers are demanding
one month salary as gratuity | think the
law is there but some of the managements
are adamant in opposing it. Fifteen days’
salary as gratuity is nothing. | request the
Minister to look into it and increase it to
one moath.

1 also request the Government to intro-
duce pension scheme in all sectors. In Tamil
Nadu some of the private companies have
introduced pension scheme on their own
accord. Pension laws should be streamlined
and each and every worker —whether in the
public or private sector —should get pension
after his retirement. A worker should be
guaranteed of his basic needs in his retired
life He should not await anybody’s favoor
for his daily bread in his last days.

The recognition of the union should be
made only by elections We are upholding
democratic principles When our people are
trained and have participated in so many
general elections we should slso introduce
that treod in our trade unions also.

Coming to my constituency, in my
constituency | have already mentioned in
this august House about the mis management
of the B & C mills at Perambur, Madras.
Uptil now no positive steps have been taken
to rectify the affairs. The workers are very
much dejected. The working strength has
decreased to half of its strength and produc-
tion is double. lnspite of this the mill is
not viable due to the mis-management. |
request the Hon. Minister to do the needful
immediately. Likewise India Forge is closed
for the last three years. Nineteen employees
died of starvation. That should be taken
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over by the Government. | wrote to the
Hon Minister, Mr. Sangma also. Whatever
may be the obstacles they must be overcome
and this should be taken over. People at
the helm of affairs in Government under-
takings are not respecting memorandum
of understanding reached between the
union and the management. To cite an
example in the Richardson snd Crudas
Company the union had signed the memo-
randum of understanding eight months
back for 11.7 per ceot increase in total
emoluments for three years' agreement [t
is still pendiog in the Department. It seems
they want to give 10 per cent. The Central
Pay Commission has recommended 13 per
cent pay increase for Government employees
and this memoraodum of understanding
envisages only an increase of 1] 6 per cent
yet it is unnccessarily pending 1 met Prof
Tewary who is incharge of this Ministry in
this regard. He said that be would look
into it. 1 request the Labour Minister
also to use his good offices in solving the

problem.

With regard to the Labour Progressive
Federation to which | proudly belong has
not been gven recognition at the all India
level Only INTUC, CITU and AITUC bave
becn recognised at the all lndia level whereas
in Tamil Nadu so many regiona! unions
are there. So recognition should be given
to regional trade unions. Regional trade
unions should also be given recognition at
the all India level because they oely can
deliver goods with regard to their local
problems. Thank you very much.

(Tramslation)

SHRI DAMODAR PANDEY (Hazarn-
begh: : Mr. Deputy Speaker, Sir, | support
the Demands for Grants.  The Labour
Ministry bas done a very commendable job
and has taken suitable steps. It s a matter
of pleasure that our opposition Members
have sppreciated the work done by the
Ministry. They aho bhope that the Ministry
will do good job under the leadership of
the present Ladour Minister. It is a very
commendable feature of the Budget that
for the finst time effective steps have been
eavisaged to realise the amount of Provident
Fund of the workers from the owners of
factories which they do not deposit in Lime.
Similarly, amendment is being made in the
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~ Grataity Act 5o that the factory owner may
not be able to deny the payment of Gratuity
fund to the workers., A separate fund will
be created for this purpose and it will be
treated as money deposited under LIC so
that if the industry becomes sick or is closed
at the -time of the retirement of a worker,
the concerned worker will pot be a loser
but will get gratuity and he will pot have
10 face any difficulty after retirement. These
are all commendable and progressive steps.
This commendable worl has been done in
a very short time. Never before such a good
work has been done. But the expectations
of the workers are still bhigh and there is
much work o do. | thiok the Ministry will
do good work under his leadership.

The main issue before us is 10 remove
usemployment asnd make employment
aveilable o the people. Wg will have to
provide jobs to about 48 lakh uremployed
youths during the 7th Five Year Plan We
csanot achicve this target by providing jobs
or getting the people employed in industries
only For this we will have to introduce the
scheme of “self employment’ and for making
it & success we will have 10 improve the
facilities in trainiog centres hke i T.ls. It
is shocking 1o note that only an allocation
of Rs. 17 crores bas been made for provigd-
ing more facilities in such training ceatres,
How can we bring about modernization
with such & mesgre allocation. The Ministry
has great responsibility to  bring about
necessarty improvements in  the workinrg
of the Ministry If we do not increase
sliocation in comsonance with the responsi-
bhility, we will not be able to the needful.

The workers bave great expectations
froe the Government. The workers contri-
bute a lot towards strengtheoing the econemy
of the country. A sum of Re 14,900 crores
towards the provident fund of the workers
is deposited in the security of the Govern-
- ment and is invested in the economy of the
country, Out of this amount Rs. 13 %00
crore under the Employees Provident Fund
Scheme and Rs. 2,000 under the Coal
Mines Provident Fund Scheme are deposited
with the Government. Public Sector Bonds
are issued and peopje are asked to invest
their mooey in these bonds for which they
would be paid interest at  the rate of
15 per cent 16 per cent and 17 per cent
and they would not be esked to disclose
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their source of income. They would also
be granted exemption from payment of
income tax. Even the black marketeers are
proposed to be paid interest at the rate of
15 to 17 per cent and the poor workers,
who have made a huge contribution of
Rs. 15,500 crores in the economy of the
country from their hard carned money have
never been paid interest at this rate. After
s0 much hesitation an arrangement has oow
been made to pay them only 11 per cent
interest, but | am of the view that pza:.inent
of 11 per ¢'nt interest is not enough and
this rate of interest will have to be increased.
I would, therefore, like 10 suggest that
workers should be paid at jeast the same
rate of ioterest ie. 1S to 17 per cent on
their hard ecarmed mooey which is being
paid on the Publc Sector Bords. Workers'
interest should not be ignored.

(Erglish)

MR DEPUTY SPEAKER : You may
please continue on Monday next.

MR. DFPUTY SPEAKER : The House
will now take up Private Members' Business.
Bills for Introduction.

[ Expli, )

PROHIBITION OF RELIGIOUS, COM.-
MUNAL AND SECTORAL POLITICAL
PARTIES BILL®*

SHRI THAMPAN THOMAS (Maveli-
kara) : | beg 10 move for leave 10 introduce
a Bidl to provide for prohibition of the
formation of religious, communal and

sectoral political partees.

MR. DEPUTY SPEAKER: Motion
moved :

“That Jjeave be granted to introduce
a Bill to provide for prohibition of
the formation of religious, Communal
and secioral political parties.”

SHRIG M. BANATWALLA (Ponnani) !
Mr Deputy Speaker, Sir, | rise to oppose

e —— R ——

*published in Gazette of India extra-
ordinary, part !, section 2, dated
27.3.19%7.



